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T V ) - IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
3 , ERNAKULAM

0. Ai No. 2301;? 1991 -

T..A—No. (_D‘j Ne- 14 gb/}ﬁ) ‘ -

| DATE OF DECISION 23" 2.%)

M. K. Sasji - Applicant (s)
ML . L,P‘ Santhosh Kumar . Advocate for the Applicant {(s)
Versus

Union of Ind:.a rep. by Secrei:aWwondent (s)
Ministry of Agrlculture, New Delhi and others

MC e No ’No Sugunapalan SCGSC -

Advocate for the Respondent (s)
CORAM: . . C '

~The Hon'ble Mr.  S. P. MUKERJI, VICE CHAIRMAN

' ~ TheHon'ble Mr. A, V. HARIDASAN, JUDICIAL MEMBER

Whether Reporters of local papers may be allowed to see the Judgement? Y1 ¢
To be referred to the Reporter or not? X2 dn »
Whether their Lordships wish to see the fair copy of the Judgement? oV

To be circulated to all Benches-of the Tribunal ?

PN

JUDGEMENT

MR. A . V. HARIDASAN, JUDICIAL MEMBER

The Bpﬁliéaﬁt who is working as a Watchman in the
Coconut Development Board, EKochi-11 has filed this
appiicatioq praying that a writ of mandamus or any
appropriate writ order may be issued directing the
respondents to regularLSe his servxce &s wWatchman.

Shrl Ne N Sugunapalan, SCGSC took nOthe at ;;f?ectlon.

‘The SCGSC invited our attpntlon to the fact Eﬁg; 8ince the

Coconut Develooment Board is an autono&&s Board which-is | -
notified

not/ under the Admgnlst:atlve'Tribunals'-Act, we cannot

exercise jurisdiction iﬁ regard to the grievance of the

employees under the Board as they do nét hdld any civil

poste Mre P. Santhosh Kumarijlearned,codnsel for the

applicant submitted that since the Cogconut Development
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Board iS under the Ministry of Agriculture amk though

the apollcantwasappOLnted by the Chairmén, his appointment

to
should be-deemedr/zﬁye been ‘made by the. Government of~---

India, 'Wegdowno;-finé~it~pos$ible_toeagree;to~tn¢swview
point. "Though the "Coconut Devé'l'bpmént‘ ‘Board +is under
the Miﬁistryﬁof Agriculture,;aﬁ.employeewofmthe“Boa:d
does not ‘become an: eméloyee of the- Government of indla.
Hence, we aregof thewVLew thdtvthksmmﬁlbugalnbas nomwu.
juriSdidtion”tb'éﬁtertaih“an appPlication of this nature

filed By an employee of the Coconit Tevelovmernt Board L

' Sednvs m(m )

which ‘is an autOnomﬂb organlsdtign not.ndtlfaed under the -
b

Admlnlstratlvm Trlbunal"' Actom~HEnce,wthe application- is

before

returiied to the alelCant “for, @resentingj/the appropriate
s adywed Ve
forum~-XX for redressal of his grievances.
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(A. V. HARIDASAN) . . (s. P. MUKERJI)
JUDICIAL MEMBER - VICE CHAIRMAN

KVN



